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No. 229/XXXVI(3)/2026/41(1)/2026
Dated Dehradun, June 30, 2026

NOTIFICATION

Miscellaneous

In pursuance of the provisions of Clause (3) of Article 348 of the

Constituticn of India, the Governor is pleased to order the publication of the

foilowing English translation of “Uttarakhand Minority Education Act

(Amendment) Ordinance, 2026” (Uttarakhand Ordinance No. 03 of 2026).

As promulgated by the Governor on 30 June, 2026.

Uttarakhand Minority Education Act (Amendment) Ordinance, 2026
' (Uttarakhand Ordinance No. 03 Year, 2026)

(Promulgated by the Governor in the Seventy-seventh Year of the Republic of India)

An

Ordinance

Further to amend the Uttarakhand Minorty Education Act, 2025 (Act No.18 of 2025)

Whereas, the Legislative Assembly of the State is not in session and the Governor is
satistied that circumstances exist which render it necessary for him to take immediate action;

Now, therefore, in exercise of the powers conferred by clause (1) of article 213 of the
constitution of India, the Governor is pleased to promulgate the following Ordinance:-

Short title and commencement

1.

(1) This Ordinance may be called the Uttarakhand
Minority Education Act (Amendment) Ordinance,
2026,

(2) It shall come into force at once.
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Amendment of section 2

t

2.

In section 2 of the Uttarakhand Minority Education
Act, 2025 (hereinafter referred to as the principal
Act)-
(A) For clause (d), the following clause shall be
substituted, namely-
(d) “Educational Institution” means
(1) an institution providing education up to Class
8 and recognized by the competent authority; and
(ii) an institution affiliated with the Board for
providing education from class 9 to Class 12.

(B) After clause (h), the following clause shall be
inserted, namely-
(i) “Competent Authority” means the authority
designated by the Uttarakhand Government for
granting recognition or renewal of recognition to
schools up to Class 8 under the rules/ guidelines
issued from time to time.

=
[EX]

Amendmeni of seetion

(U]

In section 3 of the principal Act-

(A) In sub section (2), for the word “Board”, the
words and symbol“Board/Competent Authority”
shall be substituted.

(B) Insub section (4) for the word “Board”, the
words and symbol “Board/Competent
Authority”shall be substituted.

Amendment of the provise ¢o
Section 4

In the proviso to section 4 of the principal Act, for
the word “Board”, the words and symbol “Board/
Competent Authority” shall be substituted.

Amendment of section 11

[n the principal Act, sub section (3) of section 11
shall be omitted.

Amendment of section 12

In section 12 of the principal Act-

(A) In sub section (2), for the word “Board”, the
words and symbol “Board/Competent
Authority ” shall be substituted.

(B)In sub section (3), the words “with the
approval of the Board of School Education
Uttarakhand” shall be omitted.

Amendment of section 14

In section 14 of the principal Act-
(A) For clause (b), the following clause shall be
substituted ’
(b) “recognized by the Board/ Competent
Authority”
(B) In clause (i), for the word “Board”, the

words and symbol “Board/Competent




6 SIIREUS SRATENROT Io[e, 30 G, 2026 S0 (JATIC 09, 1948 TP W)

Authority”’shall be substituted.

(C) In clause (j), for the word “Board”, the
words and symbol “Board/Competent
Authority”shall be substituted.

Amendment of section 16 8. In section16 of the principal Act, after clause(b), the
following clause shall be inserted, namely-

(c) If the Authority receives information or has

reason to believe that any institution is imparting |,
-" "rel.igious education in violation of sub section (1) of
section 3 of the Act, or is violating the conditions
mentioned in section 14, then after proper inquiry
and confirmation of such information, the Authority
may lock down the institution, impose a penalty up
to Rs 5 lakh on its managers/operators, appoint a
receiver, and if any criminal offence appears to have
been committed, lodge an FIR under the relevant
laws:

Provided, before taking such action, the
managers/operators of the institution shall be given
a proper opportunity of being heard.

LT. GEN. GURMIT SINGH,
PVSM, UYSM, AVSM, VSM (Retd.),
GOVERNOR, UTTARAKHAND.

By Order,

SAHDEV SINGH

Principal Secretary.
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